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In the matter of:

Yaduka Financial Serviees Limited .......Applicant/Petitioners

vs.

SNG Realestate Pvt. Ltd. ...,............. Respondent

Order delivered on 11.10.2019

CoTam: MS. INA MALHOTRA, HON'BLE JTIDIC]IAL MEMBER
St{. RAG}IU NAYYAIT, HON'BLE TE,CI{NICAL N{EMBER

For Petitioner (s)

For Respondent(s)

(RAGHU NAYYAR)
TECHNICAL MEMBER

: Prakash Kumar Singh, Adv.

: Naresh Kumar Sejvani, Adv.

ORDER

Request for an adjournment is being made on behalf of the learned counsel

appearing tbr the Corporate Debtor on the ground that the matter is likely to be

settled. [n view ofthe same, renotiS this case for arguments on 24.rc.2019 in the

event of the compromise not being arrived at.
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JTTDICIAL MEMBER
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